CENTRAL ADMINISTRATIVE TRIBUMAL., PRIMCIPAL BEMCH
0n Mo.l198%/19%7
Maew Delhi, this 17th day of July, 2000

Justice shri v.Rajagopala Reddy, VYC(I)
Hon“ble Smt. Shanta Shastry. Hemb&r(ﬁ)

S.HM. Halder
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WEPBUS
Union of India, through
1. Director General
Doordarshan, Mandl House
Mew Daelhi
2. Dirsctor
Doordarshan Kendra
akashvani Bhavan, New Delhi .. Respondents
(By Shri Rajesv Bansal, advocate, not present)

DRDER(oralj
By Reddy, J.

1t ie the case of the applicant that he kas working
as Producer Grade II in Doordarshan in 1986 and that he
has  been continuing till today in that post. applicant
was filed certain documents to show that he has  been
working in the capacity pf,Producer. The grievance of

the applicant in thiémﬁé is that though he has baen

@ 1986, he  has not  bean

3

working as Producer: sin
regularly promoted as such. No DPC has beaen held €ill

aday  to consider his promotion. The present OA is
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filed for convening DPC and consider the applicant’s
case for promotion as Producer Grade IT with effect firom

26.5.1986.

Z. In  the reply it was stated that in AIR/DD a large
numbar  of staff artists wers smployved on contiract basis
im  addition to those regular government smplovees. It

was considersd subseguently to introduce a scheme for

converting all staff artists into government servants
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and a decision to that effect was taken vide order dated

~

%.5.82 that the staff artists holding the posts of

p

Production Assistant/Producer Grade II etc. who optad

1o bacoms government seirvants were treated as governmeant

sarvants. Thaeraafter the post of Frodu Grade TI was
'“qut@d with Programme Executive of AIR/DD and AIR Grade

B Recruitment Rulss 1962 were amended ac scordingly by a

notification dated 23.10.84. As per the amended Rules,
the post of Producer forms part of the cadre of
Pirogramme Executive and no Further recruitment was made

as Producsir.

A It was further averred that as the applicant was
holding the post of Production Assistant he is governsd
oY the 1934 amended Rules. Hence  applicant’™s | next

higher grade is Programme Executivs and he should be

considered for promotion to the said higher grade in his
tuirn. It was also asserted that he was never

appointed/irecruited as Producer and that e was holding

e

only tha post of Production Assistant.

4. Heard the learned counsel for the applicant. None

appsared for the respondents.  We have given caraful

consideration to the contentions raized by the learned

counszl  for the applicant. The contention of the.

learned ocounsel that as the applicant has been ‘wor“ing
as  Producer since 1986 he {3 sntitled for promotion as
Producer cannot be accepted. The de sciription of the
applicant in various proceedings cannot be taken ta show
that he has been appointed as Producer on ad hoc basis,
Hothing is brought to our notice that'tha applicant has
been appointed as Producer on ad hoce basis. Hence the

question of considering the applicant wil not ariss.

Ay,



&. Further, it is not disputed that the applicant has

baen  appointed as Production assistant. As per  the
gmanded AIR  Group B R/Rules of 1984, the applicant’s
next highsr grade is Producer Grade II. It is also
stated that theire was no  fuirther recruitment as
Production aAssistant. In the circumstances the relief
claimed by the applicant cannot bs  granted. The
applicant is only entitled for consideration faor
pirromotion to the next higher grade i.e. in the post of

Programme Executive.

It is however the plea of the applicant that as he
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has been working as Producer with effect from 26.5.386 he
was  entitled For difference of pay. It is however not
shown  that the applicant has made any repressintation in
this ragard. Wa  therefore direct that if any
reprasentation  is made by th@ applicant in this regard
within Tour weeks from today, the second responident
shall consider ths sams and pass appropriate orders. IF
the applicant is found to be discharging the dutiei of
Producer Grads I;,which do not form part of the duties
of  Production aAssistant, he i entitled for additional

emoluments as admissible under rules.

7. The 08 is accordingly digsposed of. No costs.

oz I

(Bmt. Shanta Shastry) (v.Rajagopala’Reddy)
Mamber (8) Yice-Chairman (J)
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